Item No.0O1l:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 69 of 2021 (SZ)

(Through Video Conference)
IN THE MATTER OF

Tribunal on its own motion-SUO MOTU Based on the

News item in Dinamalar Newspaper, Chennai Dated

(5.02.2021, “Landslide in Uthiramerur Stone :

Quarry: one Killed;’. ...Applicant(s)

Versus

1. The Chief Secretary to Govt. of Tamil Nadu
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600 009.

e

. The Secretary to Govt. of Tamil Nadu,
Department of Environment & Forests,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600 009.

. The Prmmpal Secretary to Govt. of Tamil Nadu,
Industries Department,
Govt. Secretariat, Fort St. George,
Chennai, Tamil Nadu - 600 009.

8]

4. Department of Geology and Mining,
Rep. by its Commissioner,
Alandur Road, Guindy Industrial Estate,
Guindy, Chennait - 600 032.

5. The Chairman,
Tamil Nadu Pollution Contrcl Board,
No. 76, Anna Salai, Guindy,



For Respondent(s):

Chennai, Tamil Nadu - 600 032.

6. The District Collector,

Kancheepuram District,
First Floor, Collectorate,
Kancheepuram - 631 501.

. Uthiramerur Town Panchayat,

Rep. by its Executive Officer,
Periyanarasam Pettai Street, Uthiramerur,
Kancheepuram - 603 406.

. Mr. Muthu,

Aged 60 years,

Madhur Village,

Uthiramerur Panchayat Union,
Kancheepuram - 603 406.

Date of hearing: 17.02.2021.

CORAM:

...Respondent(s)

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Suo Motu by Court

R7
Sri. C. Kasirajan through

Sri. Dr. V.R. Thirunaraayanan for R1 to R4, R6 &

M/s. S.M. Kothai Muthu Meenal for R5

1. The above case has been SuoMotu registered by this Tribunal on

the basis of the newspaper report published in Dinamalar
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Newspaper, Chennai, Edition dated 05.02.2021, under the
caption (2 galGomi &6 Gourflley plevFFflea) el  La)
“Landslide in Uthiramerur Stone Quarry: one Killed”.

2. It is alleged 1n the newspaper report that a landslide happened
in a i)rivate quarry near Uthiramerur of Kancheepuram District
at the time when workers were engaged in loading quarried
stones from the quarry in the trucks. The authorities have
taken cognizance of the issue and certgin actions have been
take;fz.’ According to the newspaper report,. ni} safety measures
have b'é;an adopted and the lease conditisﬁs have not been
_.prdsii’):erly complied with, that was the reason for tfle incident.

35 é,iFﬁi}£her,« there were a lot of complaints regardiné the manner in
W]fi_ich the quarrying work is being done by the person to whom
t_he‘;;permission has béen granted who is shpwn‘ as - the 8th
rééﬁ;ndent in this case. a5 .

4._Wh.en1: z’theg‘,amatter ‘came up for hearing for édmission today
througﬁ ' .Videb.»-*f‘@pnference, le?i'.:ﬁ*fDr. VR Thirunarayanan
represented respondents 1 to 4, 6 & 7 and Sri. C. Kasirajan
through M/s. S.M. Kothai Muthu Meenal represented 5th
respondent.

5. On going through the allegations in the newspaper report, we
are satisfied that there arises a substantial question of

environment which requires the interference of this Tribunal for



resolving the issue. So the matter is admitted.

. Since the official respondents have entered appearance through
standing counsel, notice to them is dispensed with. Issue notice
to 8th respondent along with the copy of the newspaper report
and also the order of this Tribunal by Registered post with
acknowledgement due, after collecting the details from the
Mining Dep'artment and also to the official respondents, so as to
avoid return of notice for want of proper address.

. In order to ascertain the genuineness of the allegatioﬁs made in
the newspaper report and also ascertain as to whether there was
any violations of the conditions and lack of any safety measures
or the manner in which the quarrying was done in an
unscientific manner causing environmental degradation, we feel
it appropriate to appoint a Joint Committee comprising of 1) The
District Collector, Thiruvallur District, 2) a Senior Scientist
from Tamil Nadu State Pollution Control Board (TNPCB) as
designated by its Chairman 8) The Geologist from the
Department of Geology and Mining, Chennai to inspect this area
in question and submit a factual as well as action taken report,
if there is any violation found along with the steps already taken
by them when they came to know about the incident. If there is
any violation of the conditions imposed, either in the mining

lease or in the other permission granted and not providing any



safety measures or excess mining or unscientific manner in
which mining has been conducted, if that be the cause for the
incident, suggest further precautionary methods to be taken for
the purpose of considering the question of future course of
action as to whether any further permission for quarrying in
such areas can be granted taking into account the geological
formation of the stones, its feasibility and strength and risk that
is likely tg ke caused in future, if it is _gontinued to be quarry.
Theg gq_mmittee may also assess the environmental
Qdmﬁé:;;ation, if there is any violation foun& and excess mining
‘doﬁé.: and submit a report to this Tribunal on or before

'._::.3;1..'63.2021 be e-filing in the form of search'abﬁlie.“ PDF/OCR
_Supporf PDF and not in._ the form of Image PDF along with
ﬁéégssary hardcopies to be produced as per rules. |

8. Tﬁé‘éommittee is also d:i'i’gc/:ted to consider the@ﬁestion of cost
reqﬁifea for restofing the damage caug.gd to the environment
and the 'femedial measures to be -%taken:,AWhile submitting the
_report.

9. The Department of Geology & Mining, Chennai will be the nodal
agency for co-ordination and for providing necessary logistics for
this purpose.

10. The Registry is directed to communicate this order to the

members of the committee and also to the official respondents



immediately through e-mail along with the copy of the
newspaper report and the gist of the Suo Motu proceeding with
full cause title so as to enable them to comply with the direction
and for filing their independent response to the allegations made
in the newspaper report and filing the report as directed by this-
Tribunal.

11. For appearance of parties and submitting their independent
responses and also for consideration of report, post on

31.08.2021.

.................................... J.M.
(Justice K. Ramakrishnan)

................................. E.M.
(Shri. Saibal Dasgupta)
0.A. No.69/2021(SZ)
17th February, 2021. Sr.



PROCEEDINGS OF THE COMMISSIONER OF GEOLOGY AND MINING, GUINDY,

CHENNAI- 32
PRESENT : Dr.L.SUBRAMANIAN, |.A.S.
Rc.N0.931/MM1/2021 Date 19.04.2021
Sub:  Mines and Minerals — Minor mineral — Rough stone -
Kancheepuram District — Uthiramerur Taluk — Sirudhamur
Village — over an extent of 3.01.5 hects. of patta lands -
S.F.Nos.325/4, 109/1A1 & 109/1A2 — Quarry lease granted
to Thiru. D.Sarathkumar — Accident occurred due to the
collapse of overburden — report received — Suo Motu case
of NGT, Southern Zone in Original Application No.69 of
2021 — Order dated 17.02.2021 of NGT - Joint Committee
constituted — Nomination of Additional Director in the
Committee — Orders issued — Regarding .

Ref: 1. NGT Southern Zone, Order dated 17.02.2021 in
0.A.N0.69/2021 (SZ).
2. This office letter Rc.No.931/MM1/2021, dated
01.03.2021.
3. Tamilnadu Pollution Control Board, letter
No. TNPCB/LAW/NGT/007460/2021, dated 29.03.2021.

Fkdkkk

ORDER:

In the reference 1% cited, the NGT Southern zone ordered in para no.7 to
ascertain the genuineness of the of the allegations made in the newspaper report and
also ascertain as to whether there was any violation of the conditions and lack of any
safety measures or the manner in which the quarrying was done in an unscientific
manner causing environmental degradation, for which the NGT constituted a joint
committee comprising of

i) The District Collector, Tiruvallur

ii) Senior Scientist from TNPCB as designated by its Chairman

iif) The Geologist from the Department of Geology and Mining.

~ 2) The Tamilnadu Pollution Control Board vide reference 3™ cited has informed

that Thiru.P.Ravichandran,M.E., District Environmental Engineer, Kancheepuram
District has been nominated as member of the Joint Committee from the Tamilnadu
Pollution Control Board constituted by the NGT(SZ) vide its order dated 17.02.2021
passed in O.A.NO.69 of 2021.

3) In this connection, Dr.A.Kalaiselvan, Additional Director, Commissionerate of
Geology and Mining is nominated as a member of Joint committee on behalf of the
Department of Geology and Mining. It is requested to inspect the area in question
along with Joint committee members and submit a factual report before the NGT
Tribunal, by e filing in a form of searchable PDF/OCR Support PDF and not in the
form of Image PDF along with necessary hard copies to be produced as per rules.
Further, Dr.T.Gnanavel, Assistant Director of Geology and Mining, Head quarters is
requested to render assistance to the Additional Director for inspection of the area.
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4) Since the Department of Geology and Mining is nodal agency for co-ordination
and for providing necessary logistics for this purpose the Deputy Director, Geology
and Mining, Kancheepuram is requested to co-ordinate and render all logistics support

to the team during their inspection.
5) The above officers are eligible for usual TA/DA and other allowances as

admissible.
Sd/- L.Subramanian
Commissioner of Geology and Mining
Forwarded / By order ﬂQ/
Joi M
To
1)Dr.A.Kalaiselvan,
Additiona! Director, St
Commissionerate of Geology and Mining .
Guindy, Chennai-32. 2ofah
2)Dr.T.Gnanavel,

Assistant Director
Commissionerate of Geology and Mining
Guindy, Chennai-32.

Copy submitted to
1)The Principal Secretary to Government,
industries Department,
Secretariat, Chennai-600 009.

Copy to

1) The District Collector,
Tiruvallur District.

2) The District Collector ,
Kancheepuram District

3) PA(NT)/Accounts Officer,
Commissionerate,
Guindy, Chennai-32.

4) Deputy Director(G&M),
Kancheepuram.

5) The Member Secretary,
Tamilnadu Pollution Control Board,
76, Mount salai,
Guindy, Chennai-32.

6) Regional Joint Director
Villupuram.

/7 Stock file (MM1).
r*\\“ﬂ




PROCEEDINGS OF THE COMMISSIOENR OF GEOLOGY AND MINING,
GUINDY, CHENNATI - 600 032.
PRESENT : DR. L. SUBRAMANIAN, I.A.S.,
Rc.No0.931/MM1/2021 dated 21.04.2021

Sub: Mines and Minerals = Minor mineral — Rough stone -

Kancheepuram District - Uthiramerur Talyk =

Sirudhamur Village - over an extent of 3.01.5 hects.

& ot of patta lands - S.F.Nos.325/4, 109/1A1 & 109/1A2

_}_Jm v acusg menge Quarry lease granted to Thiru. D.Sarathkumar -

418G uuul Lg  Accident occurred due to the collapse of overburden

s oy — report received — Suo Motu case of NGT, Southern

Zone in Original Application No.69 of 2021 - Order

i dated 17.02.2021 of NGT - Joint Committee

}’ constituted- deputation of Sub-Inspector of Survey,

S o e, , ept. of Geology and Mining to assist inspection of
ﬂ@ggﬁ'ge area — orders issued.

Ref: 1. NGT Southern Zone, Order dated 17.02.2021 in
0.A.No.6912021 {(52).
2. This office letter Rc.No0.931/MM1/2021, dated

01:03.2021.

3, Tamilnadu Pollution Control Board, letter
No.TNPCB/LAW/NGT/007460/2021, dated
29.03.2021.

4. Proceedings of the Commissioner of Geology and
Mining, Guindy, Chennai-32 in
Rc.N0.931/MM1/2C21, dated 19.04.2021.

-o00o0-
ORDER:

In the reference 1% cited, the NGT Southern zone ordered in para no.7
to ascertain the genuineness of the cf the allegations made in the newspaper
report and aisb ascertain as to whether there was any violation of the
conditions and lack of any safety measures or the manner in which the
quarrying was done in an unscientific manner causing environmental

degradation, for which the NGT constituted a joint committee.



Sl. Name Designation

|1\|‘0- Thiru. S. Velu Sub-Inspector  of . Survey,
0/o. the Assistant Director,
Dept. of Geology and Mining,
Tiruvallur.

2) Accordingly, the above official is deputed to assist the Joint

committee members during the inspection of the area.

3) Since the Department of Geology and Mining is nodal agency for co-
ordination and for providing necessary logistics for this purpose the Deputy
Director, Geology and Mining, Kancheepuram is requested to co-ordinate
and render all logistics support to the team during their inspection.

4) The above officer is eligible for usual TA/DA and other allowances as
admissible.

Sd/-L.Subramanian,
Commissioner of Geology and Mining

/Forwarded/By order/
2 FsT 0y

Additional Director

. e
To

Thiru. S. Velu.,

Sub-Inspector of Survey,

o/o. the Assistant Director,

Dept. of Geology and Mining,

Tiruvallur.

Copy to

1) The District Collector,
Tiruvallur District.

2) The District Collector ,
Kancheepuram District.
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3) PA(NT)/Accounts Officer,

Commissionerate,
Guindy, Chennai-32.

4) The Assistant Director (G&M),
Tiruvallur.

5) Deputy Director(G&M),
Kancheepuram.

6) The Member Secretary,
Tamilnadu Pollution Control Board,
76, Mount salai,

Guindy, Chennai-32.

7) Regional Joint Director
Villupuram.

8) Stock file (MM1).

Fata ot o Val
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By Speed Post

TAMIL NADU POLLUTION G
From 0 SRS CHEMM T :
Dr. S. Selvan, M.E., M.B.A., P.Hd,, Dr. L. Subramanian, 1.A.S.,
Member Secretary, Commissioner of Geology and Mining,
Tamil Nadu Pollution Control Board, Thiru. Vi. Ka. Industrial Estate,
76, Mount Salai, Guindy, Guindy, Chennai - 600 032..

Chennai — 600 032.

Letter No, TNPCBILAW/IINGT/007460/2021 dated:29.03.2021

Sir,
Sub:- TNPCB — Law — NGT O.A.No.69 of 2021 (SZ) — Suo Motu Based on the News
item in Dinamalar Newspaper, Chennai Dated 05.02.2021, “Landslide in

Uthiramerur Stone Quarry: one Killed” — NGT Order dt:17.02.2021- Nomination

of Member of the Joint Committee — Intimated — Reg.
%\Vf\ éef:- 1. .Copy of orders of the Hon'ble NGT(SZ) dated 17.02.2021 passed in

0O.A.No.69 of 2021(SZ).

2 RC.NO.931/MM1/2021 dated 01.03.2021 received from the Commissioner of
Geology & Mining, Guindy, Chennai.

o e dodede

| am to invite kind attention to the reference cited above, wherein it is informed
that the District Environmental Engineer, TNPCB, Sriperumbudur is nominated as
iember of the Joint Committee from the Tamil Nadu Pollution Control Board for the
Joint Committee constituted by the NGT(SZ), vide its order dt.17.02.2021 passed in
0.A.No.69 of 2021.

Thiru. P. Ravichandran M.E.,

The District Environmental Engineer,
Tamil Nadu pollution Control Board,
CP-5B, SIPCOT Industrial Growth Centre,
Orgadam, Sriperumbdur Taluk,
Kancheepuram District — 602 105.

Mob No:8056042173.

Email id: tnpcboragadam@gmail.com

ForMe ﬂLerSecretary

Copy to: The District Environmental Engineer, TNPCB, Sriperumbudur for necessary

compliance of the orders of the Hon'ble NGT dt.17.02.2021 passed in O.A.N0.69 of
2021 (SZ).






: ;Item No.03:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 69 of 2021 (SZ)

(Through Vldeo 'Qopference)
IN THE MATTER OF 7

Tribunal on its own motion-SUO MOTU sed on the

ok

News item in Dinamalar Newspapef,;(}h:egnai Dated

05.02.2021, “Landslidegn Uthiramerur Stoie

du

Date of

CORAM:

x.g; R1 to R4, R6 & R7

For Respondent(s): Dr. V.R¥® hirunaraaya
Mr. C. Kasirajan through
Ms. D. Ashwini for R5

ORDER

1. The above case has been posted to today for appearance of



v

parties, filing their independent response and also fgr
consideration of report. The case was originally posted to
31.03.2021 for that purpose.  Thereafter, the matter was
adjourned from time to time by notification and the matter was
lastly adjourned to today as r1.;:_e;:.,inotiﬁcation dated 07.05.2021.

- When the matter came: u‘r'g"hearmg today through Video
Conference, Dr. V.R. Thu;;;lafayanan represented respondents 1

to 4, 6 & 7 and Mr. Ci-JfKaSmajgn throu

h Ms. D. Ashwini
reprcsetdgrespondcnt Though notlcex ed on the

»,

8t resp t; there was n appearance fot owever
&, E"ﬁ

co fg the present prevalhng pandemlc e feel

{i
W*Q >

lawye and

r*ﬂﬁ?‘
ntest the matter.

mmittee,

,%vallur District

e District Collector,

@{‘& uram Dii&'
the mem mg olléetor
and that will h‘o be rectlﬁEﬁ

Kancheepuram District will have to be added and they must be

. permitted to -submit -the report. In the cause title it was

mentioned that it is within the jurisdiction of District Collector,
Kancheepuram District and District Collector, Kancheepuram

District was shown as respondent. However when the

2




committee was constituted by over site instead of District
Collector, Kancheepuram District, District Collector, Tiruvallur
District was included as member of the committee. So the same
will have to be corrected and instead of District Collector,

Tiruvallur District, District Qg_l{lgctor, Kancheepuram District is

substituted in the committ «andtlns may be informed to the

District Collector Tiruva “well as District Collector,

Kancheepuram by the ofﬁce»by e—maﬂ

respondent had obtained ne;:essary environmental clearance
and ‘Consent’ from the Tamil Nadu Pollution Control Board
(TNPCB) for carrying out this operation. It is also not mentioned
as to whether any excessive mining hés been done which

resulted in the calamities. They have also not mentioned as to



whether for the purpose of quarrying operation, explosives usec_i
were permitted as per the terms of the licence granted to them
etc. These aspects were silent in the status report submitted by
the 6% respondent. When the committee submits the report,

they are directed to 1ncorporate all these aspects as well in the

h,_‘ & i ., "
Ld—w

report to be filed. e, \g{; ;?i
j-" 'rn! "*7 £ *r

~~~~~

6. The official respondents as-'w,e]] ias the party respondents are

also directed to file thei‘r»,,-vl.‘r_xdépénxdent response regarding the

allegafi 1S 1% in the néwspaper féport reg&ng e issuance

of 1 d- respectlve hce ces and the cognﬁe or non-
/ { I R T %S \

co ce ‘of the same by the 8th respondent\ e also

£ i
dw;:b submit the same before the next hea
il

\
e e
o
| £ -
they ?og e the independent response as digge
L ) |

ponsible

that é?ggrﬁe/ d from thﬁ@e

to file th@men w@&fb@ﬁﬁ
D D 4

7. The committee is directed to submit the report to this Tribunal

ome from the

State exchequers.

B -enfei;beferefﬁﬁeﬁﬁozl’”b?é-hhngﬁﬁ ‘the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF along
with necessary hard copies to be produced as per rules.

8. The Registry is directed to communicate this order to the

4
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members of the committee, official respondents and also to the
Chief Secretary, Principal Secretary of Environment, State of
Tamil Nadu for their information and compliance with the

direction.

. For appearance of 8t respondent, completion of pleadings and

o

also for consideration of 1 eport O§ton 23.07.2021.
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THIRU. P. PONNIAH, I.A.S5.,
CHAIRMAN/
DISTRICT COLLECTOR.

Kancheepuram District
Environment Impact
Assessment Authority,
Kancheepuram

ENVIRONMENTAL CLEARANCE
Lr.No.DEIAA-DIA/TN/MIN/79/03/2018-KPM, EC.N0.29-2018, Dated: 03.10.2018

To,

D. Sarathkumar,

S/0. Devu,

No.5/265, Annai Therasa Street,
Prem nagar, Pozhichaloor,
Chennai- 74.

Sir;
Sub: DEIAA - Proposed Roughstone / Gravel quarry -

S.F.Nos. 325/4, 109/1A1 109/1A2 over an extent of
3.01.50 hects. of Sirudhamur Village, Uthiramerur

Taluk - Kancheepuram District by Thiru. D.
Sarathkumar - Grant of Environmental Clearance -
Reg.

Ref: 1. Your Application for Environment Clearance DEIAA
/ TN / Kpm Dist / 2018 Dated.06.09.2018.
2. Minutes of the DEAC meeting No.5, held on DEAC
meeting date 28.09.2018.
3. Minutes of the DEIAA meeting held on DEIAA
meeting date 03.10.2018.

Details of Minor mineral Activity:-

This has reference to your application in the reference 1% cited. The
proposal is for obtaining Environmental Clearance for minor minerals mining /
quarrying projects falling under category ‘B2’ based on the particulars
furnished in your application as shown below:
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Name of Project Proponent and
address

D. Sarathkumar,

S/o. Devu,

No.5/265, Annai Therasa Street,
Prem nagar, Pozhichaloor,
Chennai- 74.

Location of the Proposed Activity

Survey Number

325/4 (2.55.00),
109/1A1(0.15.00)
109/1A2 (0.31.50)

Latitude and Longitude

12043'34"]\] to 12043]42"“N e
79°51'04"E to 79°51'11"E

S.o.l. Topo Sheet No.

57-P/14

Village Sirudhamur
Taluk Uthiramerur
District Kaﬁ&ﬁé’é’bu ram

Proposed Activity

Minor mineral

Rouéh_ét—bﬁé / Gravel

Mining Lease Area

3.01.50 hects.

Approved quantity

Roughstone = 7,21,040 M°
Gravel = 50,172 M3V

62 mtrs. below groun‘d:léy;e]f T

District Collector, Kancheepuram Rc.
No. 79/Q3/2018 dated.23.08.2018.

Assistant Director, Geology and
Mining, letter Rc.No0.79/Q3/2018,

iv. | Depth of quarrying

v. | Type of quarrying Open cast
semi-mechanized

vi. | Category (B1/B2) “B2" category.

vii. | Precise Area Communication

viii. | Mining Plan approval istant
dated. 04.09.2018.

Lix. | Quarrying lease period 5 Years

CHAIRMAN
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Whether Project area attracts any
general conditions specified in the
EIA notification, 2006 as
amended:-

Man Power requiremenii":m[')féri" ’Aday

19 Nos.

| Utilities

i Source of Water

Water vendors / Existing borehole

. ‘Qt}antity of Water
Requirement in KLD:
a. Domestic }
b. Industrial j

c. Green Belt & Dust
Suppression

0.3 KLD

0.7 KLD

ii. | Power requirement

| a. Domestic purpose
b. Industrial purpose

Petroleum Fuel is to be used for
operating machineries and vehicles
during quarrying process. Electricity
will be used only for mine lighting
and office purposes.

amended.

2% Cost 3iF 5
i Project Cost Rs.76,06,000/-
ii. | EMP Cost Rs. 4,50,000/-
8. |Public Consultation:- Not required as per O.M. dated
24.12.2013 of MoEF, GOI
9. | Date of Appraisal by DEAC: 28.09.2018 5% Meeting
10. | Date of review / discussion by DEIAA and the Remarks:-

The proposal was placed before the DEIAA in its DEIAA meeting No.5
held on 28.09.2018 and the Authority after careful consideration, decided
to grant Environmental Clearance to the said project for Mining of “Rough
stone and Gravel” subject to the terms and conditions stipulated under the
provisions of Environment Impact Assessment Notification, 2006 as

~
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11. | Validity:

This Environmental Clearance is granted for Mining of “Rough stone
and Gravel” for the proposed quantum of 7,21,040 M? Roughstone &
50,172 M® Gravel a period of "Five years” from the date of execution of
Lease Deed.

Conditions to be Complied before commencing mining operations:-

The project proponent shall advertise in at least two local newspapers widely
circulated in the region, one of which shall be in the vernacular language
informing the public that

| (2 The project has been accorded Environmental Clearance.

II. Copies of clearance letters are available with the Tamil Nadu Pollution
Control Board.

III. Environmental Clearance may also be seen on the website of the
DEIAA.

Iv. The advertisement should be made within 7 days from the date of
receipt of the clearance letter and a copy of the same shall be
forwarded to the DEIAA.

NOC from the Standing committee of the NBWL shall be obtained, if
protected areas are located within 10 Km from the proposed project site.

The project proponent shall comply the conditions laid down in the sub rule V
of Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance letter shall be sent by the proponent to
the concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with barbed wire
fencing on all sides depicting the boundary of the lease area. All the
boundary pillars shall be erected and red flagged before commencement of
quarrying.

, SL(/'\,./’
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10.
11,

12.

B

14.

S

16.

17.

5

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the
area.

The excavated pit shall be restored by the project proponent for useful
purposes.

The proponent shall quarry and remove only in the permitted areas as per
the approved Mining Plan details.

The quarrying operation shall be restricted between 7AM and 5 PM.

The proponent shall take necessary measures to ensure that there shall
not be any adverse impacts due to quarrying operation on the nearby
human habitations, by way of pollution to the environment.

A minimum distance of 15 mts. from any civil structure shall be kept from
the periphery of any excavation area.

Depth of quarrying shall be 2m above the ground water table /approved
depth of mining whichever is lesser to be considered as a safe guard
against Environmental Contamination and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. The mine
closure plan as furnished in the proposal shall be strictly fol!owed with
back filling and tree plantation.

Wet drilling method is to be adopted to control dust emissions. Delay
detonators and shock tube initiation system for blasting shall be used so
as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explosive agent
or by the proponent after obtaining required approvals from Competent
Authorities.

The explosives shall be stored at site as per the conditions stipulated in
the permits issued by the licensing Authority.

CHAIRMAN
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18.

9.

20.

21.

22.

43,

24.

25.

6

Blasting shall be carried out after adequately cautioning the public through
public address system to avoid any accident.

A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vibration limits less than prescribed levels and
only such design and parameters should be implemented while blasting is
done. Periodical monitoring of the vibration at specified location to be
conducted and records kept for inspection.

The Proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms notified by MoEF, Gol on
16.11.2009.

The following measures are to be implemented to reduce Air Pollution
during transportation of mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and
other service roads to suppress dust.

The following measures are to be implemented to reduce Noise Pollution

i. Proper and regular maintenance of vehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment
and earmuffs etc.

iv. Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty
trucks.

Measures should be taken to comply with the provisions laid under Noise

Pollution (Regulation and Control) (Amendment) Rules, 2010, dt:

11.01.2010 issued by the MoE&F, Gol to control noise to the prescribed

levels.

Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Regional
Director, CGWB. Suitable measures should be taken for rainwater
harvesting.

Permission from the competent authority should be obtained for drawing of
ground water, if any, required for this project.

[N
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26.

Z7r.
28.

29.

30.

35

4

35,

¥

Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose.

The following measures are to be adopted to control erosion of dumps:-
i.  Retention/ toe walls shall be provided at the foot of the du mps.

li.  Worked out slopes are to be stabilized by planting appropriate shrub/
grass species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management,
Handling, and trans boundary movement) Rules, 2008 and its amendments
thereof to the recyclers authorized by TNPCB.

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

Rain water harvesting to collect and utilize the entire water falling in land
area should be provided.

Rain water getting accumulated in the quarry floor shall not be discharged
directly to the nearby stream or water body. If it is to be let into the nearby
water body, it has to be discharged into a silt trap on the surface within the
lease area and only the overflow after allowing settling of soil be let into the
nearby waterways. The silt trap should be of sufficient dimensions to catch
all the silt water being pumped out during one season. The silt trap should
be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

The lease holder shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. If at any stage, if it is
observed that the groundwater table is getting depleted due to the mining
activity, necessary corrective measures shall be carried out. District
Collector/mining officer shall ensure this.

[,
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34.

35.

36.

37.
38.

39.

40.

41.

42.

43.

44,

8

No tree-felling shall be done in the leased area, except only with the
permission from competent Authority.

To take up environmental monitoring of the proposed quarry site before,
during and after the mining activities including vibration study data, water,
air & flora/fauna environment, slurry water generated/disposed and method
of disposal, involving a reputed academic Institution.

It shall be ensured that there is no habitation is located within 300 meter
radius from the periphery of .the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located within 500m
radius from the periphery of the quarry site.

Ground water quality monitoring should be conducted once in 3 Months

Transportation of the quarried materials shall not cause any hindrance to
the Village people/Existing Village road.

Free Silica test should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF , GOL.

Air sampling at intersection point should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MoEF ,
GOLI..

The project proponent shall undertake plantation/afforestation work by
planting the native species on all side of the lease area at the rate of
400/Ha. Suitable tall tree saplings should be planted on the bunds and other
suitable areas in and around the work place and progress report shall be
submitted once in 3 months.

At least 10 Neem trees should be planted around the boundary of the
quarry site.

Floor of excavated pit to be levelled and sides to be sloped with gentle slope
(Except for granite quarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual
turnover will be utilized for the CSR Activity.
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45.

46.

47.

48.

49,

50.
5

52.

S

54.

I5;

56.

9

The Project Proponent shall provide solar lighting system to the nearby
villages.

The Project Proponent shall comply with the mining and other relevant rules
and regulations where ever applicable.

Rainwater shall be pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all
along the boundary shall be developed and maintained.

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period
and the same shall be monitored by the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50m has to be provided in case of railway, reservoir,
canal/odai.

The Deputy Superintendent of Police, Revenue Divisional Officer, and the
Tahsildar concerned shall ensure that the proponent has engaged the
blaster with valid Blasting license/certificate obtained from the competent
authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise
and land environment quality for the proposed quarry site before execution
of mining lease.

The proponent shall erect the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
monitor electronically before execution of mining.

The proponent has to provide insurance protection to the workers in the
case of existing mining or provide the affidavit in case of fresh lease before
execution of mining lease.

The proponent has to display the name board at the quarry site showing the
details of Proponent, lease period, extent, etc., with respect to the existing
activity before execution of mining.

CHAIRMAN
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57. Heavy earth machinery equipments if utilized, after getting approval from
the competent authority.

58. Blasting shall be carried out after announcing to the public through
adequate public address system to avoid any accident.

59. Proper sanitation measures, first aid kit and protected drinking water should
be provided to the labourers.

60. The Environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Kancheepuram.

61. Periodical medical examination of the quarry workers should be carried out
by a registered medical practitioner and the report should be filed in the
quarry office in a separate file and copy should be sent to the Deputy
Director, Health Services, Kancheepuram.

General Conditi 3

; EC is given only on the factual records, documents and the commitment
furnished in non judicial stamp paper by the proponent.

= The Proponent shall obtain the Consent for Establishment from the TNPC
Board before commencing the activity.

3 No change in mining technology and scope of working should be made
without prior approval of the DEIAA, Kancheepuram District, Tamil Nadu.

4, No change in the calendar plan including excavation, quantum of mineral
(minor mineral) should be made.

% Effective safeguard measures, such as regular water sprinkling shall be

carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.
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10,

11,

12.

13.

14.

11

Effective safeguards shall be adopted against health risks on account of
breeding of vectors in the water bodies created due to excavation of
earth.

A berm shall be left from the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust control
arrangements. These should be properly maintained and operated.
Vehicular emissions shall be kept under control and be regularly
monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying the mineral shall not be
overloaded.

Access and haul roads to the quarrying area should be restored in a
mutually agreeable manner where these are considered unnecessary
after extraction has been completed.

All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should
be undertaken periodically to observe any contractions due to exposure
to dust and take corrective measures, if needed.

Workers/labourers shall be provided with facilities for drinking water and
sanitation facility for Female and Male separately.

The project proponent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Chennai.

\
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16.

17

18.

18.

20.

12

The Environmental Clearance does not absolve the
applicant/proponent of his obligation/requirement to obtain other
statutory and administrative clearances from other statutory and
administrative authorities.

This Environmental Clearance does not imply that the other statutory
/ administrative clearances shall be granted to the project by the
concerned authorities. Such authorities would be considering the
project on merits and be taking decisions independently of the
Environmental Clearance.

The DEIAA, Kancheepuram District may alter/modify the above
conditions or stipulate any further conditions in the interest of
environment protection.

The DEIAA, Kancheepuram District may cancel the environmental
clearance granted to this project under the provisions of EIA
Notification, 2006, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this DEIAA,
Kancheepuram District that the project proponent has deliberately
concealed and/or submitted false or misleading information or
inadequate data for obtaining the environmental clearance.

Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance Act, 1991, along
with their amendments, draft Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957,National
Commission for protection of Child Right Rules,2006 and rules made
there under and also any other orders passed by the Hon'ble
Supreme Court of India/Hon’ble High Court of Madras and any other
Courts of Law relating to the subject matter.

Q&/v(/'/
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22,

23.
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Any other conditions stipulated by other Statutory/Government
authorities shall be complied.

Any appeal against this environmental clearance shall lie with the
Hon’ble National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

The District Forest Officer had put forth the below mentioned
conditions for strict compliance.

i. The Project areas shall not abut Reserve Forest Boundaries at
any cost incase of Reserve Forest abutting to project areas, 60M
safety distance shall be left and maintained.

iil.  The quarry vehicles shall not use forest land as pathway

ili. Incase of Breach of conditions, the quarry operations should be
suspended immediately.

%
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Copy to:-

The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
The Principal Secretary, Environment and Forest Department, Government of Tamil
Nadu, Tamil Nadu.

The Principal Secretary to Government, Industries Department, Government of Tamil
Nadu, Tamil Nadu.

The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building 1% & 2" Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.

The Chairman, Tamil Nadu Pollution Control Board, Parivesh Bhawan, CBD-Cum-
Office Complex East Arjun Nagar, New Delhi 110 032.

The Chairman Tamil Nadu Pollution Control Board, 76 Mount Salai Guindy, Chennai-
32.

The Chairman, SEIAA, Panagal Building, Chennai.

The Commissioner of Geology and Mining, Guindy, Chennai-32

E1l Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi.
Spare.
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